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ttwir salariM. Th« NF Qov«rnm«nt under 
the circumatanMS introduced a BBI to take 
over the institution so that it may function 
piDperly. The Bili was passed, I suppose, by 
the Rajya Sabha in the month of September 
last year. But alter that the Ninth Lok Sabha 
was dissolvad. Now the Government is 
iwnaining a silent spectator about the ruin of 
this Institution. I do not know what are the 
reasons for this. Whom are you going to 
shieU?

I demand immediate attentton of the 
Government and something shouM be done 
to save this Institutbn. t.et the External Af
fairs Minister intervene immediately in this 
and give a statement in this 
House.(lmainfi(ibns)

SHRI SAIFUDDIN CHOUDHURY 
(Katwa); We share the concern of the hon. 
Member and we have ail our support for this. 
I think, the Government must come fonward 
wMi a B l that had been passed in the Rajya 
Sabha and get It passed in the Lok Sabha 
bnmadiately.(Memp(jtN)^

[TnoMkHoiH

SHRI RAM V&AS PASWAN (Rosera): 
Mr. Spaaker, Sir, I had tried to raise an issue 
whan the question hour began at 11.00 
o’clock.

MR.SPEAKER:lamnolalowingyouto 
speak on that topic. So please don't try to do 
kigaln.

SHRI RAM VLAS PASWAN: I wouM 
m l liy to do that How have you come to 
know what I hava not stM done? I may not 
have baan a law student yet I do understand 
lha Itnlalions of our conduct I wouU not 
spaak anything contrary to your position.

M a SPEAKER: R Is the question of the 
honour of the Consttution, of the country 
and of the Pailament of this country.

SHRI RAM VLAS PASWAN: I promise 
tokaaphonourofal that Today is an historic 
day for our country when as many as one

hundred and six members of Parliament 
consistbig of aH political parties, irrespective 
of party afTdiatton, including members of 
Scheduled Castes and Scheduled Tribes 
prepared a joint memorandum which con* 
tairted three main demands.

MR.SPEAKER: It wouki be expunged 
from the record of the House, if the speech is 
not relevant to the subject. I allotted a ten 
hour discussion times to it.

SHRI RAM VILAS PASWAN: I agree 
with you, you may expunge it from the pro
ceedings of the House if you find it out of 
subject.

We went to Rashtrapati Bhawan to 
submit one memorandum containing five 
mafai demands which included land reforms, 
legislatnn for reservation, to clear backk)g, 
reservatkms in Rajya Sabha, Legislative 
Council and Judiciary and in the fieU of 
education. We couki not meet the Presklent. 
We come back after sutMnitting our memo
randum to his officers, though we were quite 
hopeful to meet the President.

[EngfoNi

MR. SPEAKER: Ithinkthat Rashtrapati 
is advised by the Council of Ministers and 
Coundl of Mirristers is not advised by 
Rashtrapathiji....(Mem«>rbfl^...

[Tian^Bboril

SHRI MAOAN LAL KHURANA (South 
DeN): Mr. Speaker, Sir with your permis* 
Sion, I wodd B(e to submit about the consti* 
tutionolaCommisskmfor Scheduled Castes 
and Scheduled Tribes which has already 
been granted constitutional status. For the 
last one and half years a natk>nal commis- 
sion for Sch9duted Csstos snd Schodulod 
Tribes has not been appointed. On 31st 
March. 1990the Pariiament had passed an 
important BMloconstitute a commisskm and 
to give it a Constitutional status by passing 
the constHutton (Sixty Fifth Amendment) BilL 
The President assented to the Bin on 7 June. 
1990but till today it has not been constituted.
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With th« rasuk. th« post of the National 
Sehsduled Castss and Scheduled Tribes 
Commissioner has been lying vacant and its 
working has come to a standstill for the last 
three months for which purpose this Bill has 
been brought forwards. Since this Commis
sion has not been constituted, a fair inquiry 
into incidents of atrocities is not possMe 
because there are no other branches or 
departments of this Commission. The Com
missioner has to rely on the reports provided 
by those State Gmernments and district 
administration whose interests lie in keeping 
the real facts in dark. The Commisstoner 
does not have the authority to order some
one to collect factual informatkm. It cannot 
take actons to check the atrocities. Some 
Members of the ruling 
paity...(/lntorrvptiw»)...sincethe!ehasbeen 
no consensus among the party members on 
the issue of person to be fit for the post of 
CommisskMwr. post is left vacant for quite 
sometime. Much time is spent on the discus- 
skMi on issue of atiodties. the central objec
tive Is the constitution of commisson so that 
the complaints can be attended t>y the 
Commisskm • an obyective for wfiich is has 
been granted Constituttonal status. Whythen 
k is not oonstkuled? Government shouU 
clarify its stand on this issue in the House.

lEngSm

SHRIBH. VUAYAKUMAR RAJU: You 
are allowing others and you are not allowing 
us. This Is a very important subject

MR. SPEAKER: I wU alow you. Please 
skdown.

SHRI PETER G. IMARBANIANG (Shil- 
kNig): Mr. Speaker. Sir. the postal en^by- 
ees of North-Eastern Regkm comprising of 
Meghalaya. Mizoram. Manipur, Nagaland, 
Arunadial Pradesh, Tripura and also part of 
Assam are denied of the Special Duty Ailow- 
anoe as granted by the Central Government 
from November 1963. The Special Duty Ai- 
iowance was specially granted to the Central 
Government Emptoyees serving in North- 
Eastern Region on the basis of the peculiar 
geograpl^ condition, bottle-necked com-

municatbn/transportatton and comparatively 
high cost of living with the pre-conditkm of 
the facility that the empk>yees having Ail- 
bidia transfer liability will t>e entitled for the 
saktailowance. TheCroup‘C’andGroup‘D' 
empbyees of the Postal Department having 
aU-lndia transfer liability will be ent'itled for 
the sakl altowance like its counterpart Tele
com emptoyees of the North-Eastern Re
gion. The CAT, Guwahati, in its verdkrt in 
1989, had issued a direction to the authori
ties to pay the Special Duty Altowance to all 
Group ‘C’ and Group *D’ emptoyeesof North- 
Eastern Regton. The Ministry of Communi- 
catton dkl not honour this verdka of the CAT, 
GuwahatL

I urge upon the Ministry of Communtoa- 
tion to make an immediate payment of the 
Special Duty Altowance with all the arrears 
to the Postal emptoyees of North-Eastern 
Regton with the same terms and condHtons 
as applicable to the Telecom Wing emptoy
ees..... {Interruptions)...

[Transla&m]

SHRI BRISHIN PATEL (SIWAN): On 
11.9.91, under the leadership of Unton Min
ister Shri R t ^  Pitot, against the Bktar 
Government......{Interruptions)......

[EngHshi

MR SPEAKER: Have you given a no
tice to Mr. Rajesh PM7...{kaemption^... 
You inform him and then raise k tomorrow.

[Transbtion]

SHRI BRISHIN PATEL: Ptease listen to 
me ...{Interruptions)...

MR. SPEAKER: You please listen. I  
you want to speak anything against any 
member, give nottoe today then speak on I  
tomonow....{lnterruption^...

SHRI BRISHIN PATEL: I withdraw the 
name...(/nfem^Jbns)...

MR. SPEAKER: Now you have already


